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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
(WESTERN ZONE) PUNE

Original Application No. 31/2023

(Under Section 18 (1) read with Section 14 and 15 of the National Green
Tribunal Act 2010)

1. Prasad M. Mulye ...Applicant

VERSUS

1. M/s. Bharat Serums and Vaccines Ltd.
& Ors ...Respondents

REJOINDER ON BEHALF OF THE APPLICANT

Submissions with respect to R-1 Plant situated at AIROLI

1. R-1 BSVL has been given red colour consent by the MPCB for their
Airoli R&D Centre. Red Consent and other proclaimed permissions
are obtained in NO permitted zone for IT (Information Technology)
& ITES (Information Technology Enable Services) sectors where
Red Colour industry is not allowed. The R-1 BSVL also is not
having permission under Factory Act. These things are being

"'}“nentioned because all the above permissions are related to the Red

,.-_,:.--" i ? N .
- K m"% 4w olour Consent 'nd hence the R-1 Industry is not permitted to set
X 1&;‘“&\ a .

"‘ its Airoli R&D Centre at the present location. And hence it is
Hoal. The R-1 is manufacturing the pilot batches of products using

2 gzardous chemicals. (The copy of the list of the Hazardous
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substances produced by R-1 is an1 exed herewith as Anneﬁlr‘?x’ i

1)

Absence of any CETP is evident to show that the ZLD mandate is

not being followed and it is serious breach of the consent terms

mentioned on CTO dated 13/01/2023.

. It is pertinent to note that, the R-3 h: s blindly allowed the R-1 to set
up a Factory cum R & D unit generating polluting effluents in Non-
permissible zone strictly reserved for IT & ITES zone/activity at
Airoli. The R-5 in its show cause notice dated 02/12/2022 and
02/01/2023 based on visit conducted in the establishment of R-1.
The R-5 has clearly mentioned that the R-1 has violated the
provisions under the Maharashtra Factories Act and it's Rules. (The
copy of the said show cause notices dated {§/12/2022 and
02/01/2023 are collectively annexed herewith as Annexure - K)
Hence, it's quite clear that, the R-' has set up a Factory in non-

permissiable zone.

. Also, the R-5 Deputy Director, Industrial Safety and Health, Thane
has initiated a legal proceedings against the R-1 which is pending
before the Chief Judicial Magistrate, Thane bearing Civil Case No
6284/2023. (The copy of the said Civil Petition is annexed

herewith as Annexure -L )

. Also, the MIDC, Mahape has issue:. a show cause notice to the M.
Relable Spaces Pvt Ltd regarding sub-letting the Plot K-10 to R-1
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against the policy of the Corporation. (The copy of the show cause
notice dated 03/92/2023 is annexed herewith as Annexure-M )
Submissions with respect to R-1 Plant situated at
AMBERNATH

1. The R-1’s Ambernath Factory unit-1 is having production unit for
injectable pharmaceuticals products and names of such formulation
chemical based products are mentioned in the Consent to Operate. Many
of the above mentioned products are API (Active Pharmaceutical
Ingredients) and they . hall be certified as per FDA. Regarding such
products requirement ol EC is compulsory or Pre EC product permission
under Environment Clearance Notification 2006 amended vide S.0.1223
(E) dated 27" March 2020 and S.0. 3636 (E) dated 15™ October 2020 and
as such clearance has not been not taken by the R-1, they are committing
clear violation and breach of environmental norms. (The copy of the

Notifications are collectively annexed herewith as Annexure -N)

2. The Total Density (TDS) data submitted on oath by the R-1 in their reply
Affidavit dated 21/07,2023 is manipulated which also amounts to
misrepresentation to the Hon’ble NGT as well as it is a crystal clear case
of perjury. Further, the said TDS data itself shows that the said water
cannot be recycled. The effluent water is used for gardening which is not
permitted as per Consent to Operate issued by the MPCB and as per

mandatory provision of maintaining ZLD.

3. There is no CETP in the nearby area available and CETP of MIDC is not
operational hence the water balancing of R-1 is need to be verified

considering the huge int ike of water for manufacturing by the R-1.



4. Tt is vital fact that, the Additional Ambarnath Manufacturer’s Association
issued a letter dated 21/11/2023 states that the CETP unit is now upgraded,
improved and hence, factories can start discharging effluents. (The copy

of the letter addressed to All Member Industries for AAMA CETP
dated 21/11/2023 is annexed herewith as Annexure-Q)

5. Subsequently, the decision with respect to ¢ ischarging the effluent through
CETP which was an outcome of a meeting between the R-2 MPCB and
MIDC was also conveyed vide a Circular dated 05/01/2024. (The copy of
the said Circular dated 05/01/2024 is annexed herewith as Annexure -
P) Hence, a vital question arises as to how the R-1 was disposing the

untreated waste in absence of CETP. A «:g
BT S

R-1 and it is pertinent to note that for the sar 1e reason the MPCB had issue c f«%
i

closure notices to the R-1 Company earlier in the year 2017. (The copy of \"1‘;
the closure notice dated 13/06/2017 is annexed in the O.A at Annexure

—C page 47)

7. The R-3 MIDC on 27/02/2023 granted approval to the R-1 with respect to
a building plan on Plot No K-27, K-27 part and K~27/1 in Ambernath area
by imposing certain general conditions thereby causing failure to mention
about the restriction of construction withit 200 m of the Chikloli Dam. (
The copy of the said Approval dated 27'02/2023 is annexed herewith

as Annexure-Q))

8. The R-1 is having there Unit No.2 on MIDC Plot No K-27/1 where the
R-1BSVL is have Animal Testing facility and other activity which are also
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in non-permitted zone br cause the same plot falls under the high flood level
Catchment Zone as declared by Irrigation Department and the related
documents are already attached to the main Application. It is to be noted

that the Irrigation Department had also communicated to the Additional
Ambarnath MIDC that they have not permitted or provided any Consent to

do any Construction Activity in Plot K-27/1,Anand Nagar, Addl. MIDC,
Ambernath (East), belonging to R-1 BSVL. (The copy of the said letter
dated 01/03/2023 is annexed herewith as Annexure -R)

9. The facility at Unit No.” on MIDC Plot No K-27/1 of R-1 BSVL is built

“yyithout any approval oi Irrigation Department hence, it is illegal and no

“Wone is allowed to construct anything or to conduct any activity in the plot

. 0 Additional Ambarnath MIDC.

is surprising that the Respondent No. 1 BSVL has mentioned in
paragraph no. 25 page 238 of their reply dated 21/07/2023 that they
- checked water quality of Chickloli dam and the water quality is good. It is
serious issue because the -1 which is private company, is not at all having
any authority to check tl e water quality of Chickloli Dam just because it is
in the in Vicinity of therr MIDC Plot No K-27/1 at Ambarnath. The data
given of Bio-Medical Waste and hazardous waste generation and disposal
hence has no meaning for the illegal activities done in the non-permissible

zone by the R-1.

11.The Applicant wish to mention that whenever there is combine Consent to
Operate (CTO) and Bio-Medical Waste Authorization together along with

the fact that, the R-1 comes under the condition



a. HCF’s not having 2 and 3 above but generating Sewage/effluent
quantity more than 100KLD
b. HCF’s having more than 100 beds

The above criteria’s collectively attracts the consent regime
mentioned for Red Colour Incdustry and hence the required
consent by the MPCB was requ.red but the R-1 has not taken
any such legally required permission or consent. Also, (The
copy of the Circular issued by the MPCB dated 04/02/2022
along with two Circulars dated 11/11/2021 are collectively

aimexed herewith as Annexure - S)

12.1t is pertinent to note that, the R-1 had earlier on 16/10/2019 secured a

combine Consent to Operate under RED category which later on . .==is

30/05/2023 was granted amendment in the existing combine consent ang
authorisation thereby bringing the same into ambit of the ORAN t .
category which is a clear misrepresentation of the facts thereby misleadi ,
the Hon’ble Tribunal. (The copy of the Combined Consent to Opera'\fug\‘j\ k
and Authorisation dated 16/10/2019 and 30/05/2023 are collectively
annexed herewith as Annexure -T)

13.The R-1 has mentioned in their reply dated 21/07/2023 in paragraph no. 39
that the Pollution Score index of R-1 BSVL is just 55 but it is actually more
than 62 even though calculated without the Bio-Medical Waste and hence
the Hon’ble NGT’s expert member is the best authority to understand that
the R-1 is misguiding grossly. The Circular of the R2 MPCB regarding red
category is attached on basis of which it can be stated that R1 industry is
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under the red category regime. (The copy of the actual Pollution Index
Score is annexed herewith as Annexure -U)

14.Pollution Index as decla ed by BSV is 55 will automatically shoot up since
BMW waste is also generated by the Industry. Also BSVL is generating
sewage /effluent quantity more than 100 KLD Per day which also attracts
RED CTO. BSVL is having more than 100 beds / Cages for small animals
wherein the small animals are housed, hence the same also attract RED
CTO.

15. Without verifying the fact the MPCB R-2 has categorised BSVL
Ambernath factory as a Pharmaceutical industry referred under serial No.
74 which are manufactr rer produéts only. Whereas BSVL Ambemath is
manufacturing  bio-pharmaceutical formulation products, active

pharmaceutical ingredients (API) products, products by fermentation, bulk

16. In fact the MPCB officials had visited the BSVL Ambernath on
19/06/2023 and had cor ducted inspection. From their inspection report it
can be clearly seen that, the BSVL manufactures BioPharma products

hence also automatically attract Red CTO.

17. Taking into the consideration all the above points attract RED CTO
whereas BSVL plant at Ambernath has obtained Orange CTO which is
totally illegal.
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18. Application of CTO renewal is not submitted in time i.e. Two months prioz,.

to expiry of Consent on 30/06/2022 (Application need to be done by ;
04-2022) whereas the application was submitted on 25-06-2022.

19.The Applicant had filed complaint regacding the same was mad& 11}5\
November 2022. MPCB have therefore conducted inspection an&*-
correspondence was made in January 2023 post the complaint.
Surprisingly, tﬁe inspection date for Consent renewal was 12-01-2023 and

renewed consent to operate was issued very next day’s i.e. on 13-01-2023.

20.The BSVL has submitted technically wrong information of pollution index
— 55 instead of 62 under entry no. 74 which is applicable only for
Pharmaceutical Industry as BSVL have shi wn industry as pharmaceutical
industry only whereas it is a bio-pharmaceutical industry generating Bio-

medical waste also.

21.MPCB without verifying have certified the say given by the company
official mentioning the products — are not API which attract EC, whereas
the products are produced by way fermentation, formulations, Bulk
products etc. Whereas respondent no. 1 have informed that it is MPCB who

have cleared the products as there not coming under EC category.

22.Since the water from Chickloli Dam is in the vicinity of BSVL and a plot
K27/1 of BSVL is already under the HFL. Catchment zone, there are high
chances of pollution of potable water body from which drinking water is

supplied to Ambernath city.

23. Animal House is in HFL Catchment zone hence no activity permitted.

Time limit of BMW disposal after its generation is 48 hours whereas
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disposal in actual done much later than the sermitted time limit which can

=" " be observed from the records in the Animal 1ouse and the record submitted

O waste management company.

‘ ot only formulation but also doing fermentation, API Manufacturing,

. Generating BMW i.e. Food waste, Animal waste and Animal Caucus.

25. Replying to the MPCB is important even though it will be a repetition that
the industry categorise under serial no 74 showing it as pharmaceutical
industry only, whereas it is a Bi0o-pharr 1aceutical industry generating
Hazardous and BMW wastes also the indastry is manufactory API and
Bulk Drugs.

26. That the R-2 MPCB without verifying the say given by BSVL regarding
API Products, and without considering that the BSVL manufacture Bio-

pharma products.

27.That the Respondent No. 6 — CPCB has not taken any initiative for
verification of serious complaint relating ‘o environmental pollution by

BSVL.

28. The Respondent No. 4 ~ Irrigation Department has not given clearance to
MIDC to build or construct industry like the one of R-1 on plot no.K-27/1
belonging to BSVL since it is coming under HFL Catchment zone.

29.The R-3 MIDC is responsible for allowing the construction in No
permissible zone. The R-1 has constructed its industry in MIDC area for
which MIDC has not considered the red cat 'gory nature of the R-1 and has
blindly allowed the R-1 industry to set up its unit in MIDC area.
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30.That, without taking into consideration the recent judgment given by the
Hon’ble Supreme Court in Civil Appeal Nos. 12122-12123 of 2018
Municipal Corporation of Greater Mumbai Versus Ankita Sinha & Ors the
R-1 is trying to bring the irrelevant issues related to Locus standi. The
Hon’ble NGT is empowered is entitled to deal with this application as it

pertains to substantial issue related to environment.

T

Hence, this Rejoinder Affidavit being filed by the Applicant.
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I, Prasad M. Mulye, do hereby affirm and solemnly affirm and state on oath that

VERIFICATION

the contents of paragraph nos. 1. to 30. of the facts are true to my personal
knowledge, information and belief and paragraph nos. A to F are grounds which
I believe to be true on legal advice and contents pertaining to limitation, interim
prayers and final prayers are also true, correct and based on legal advice and that
I have not suppressed any material fact hereinabnve. In witness whereof I have

signed below at Pune on 23 of January 2024.

u‘\\
7{@“
Applicant

(Prasad M. Mulye)

vocates for the Applicant

BEFORE ME

(h‘:} Wi s ot & s?‘&iiﬁ
Notad & R@gistel‘eﬂ
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Bharat Serums And Vaccines Ltd,

Plot No. K ~ 10, 3 Floor, Liberty Tower,
Behind Reliable Plaza, Kalwa Industrial Estate,
Airoli, Navi Mumbai, Thane ~ 400708
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3. Provisions of Rule 4(1) (a), (b}, (8} of Maharashira Factories Rules 1963,
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TRANSLATION COPY

Maharashtra State Industrial Safety and Health,

Directorate Thane Division

Varadan Building, 2nd Floor, Wagle Estate, Thane (West), District Thane Tel
No. 02225821281. Email: iddish.tha-mh@gov.i

Show cause notice
No.0.S.0.A/ kadano/Thane/Palpa/1259/2022,

Dated 16 DEC 2022)

Registered Postage payable

To,

Bharat Serums and Vaccines Ltd.

Plot no. K-10, 3rd Floor, Liberty Tower,
Behind Reliable Plaza, Kalwa Industrial Estate,
Atroli, Navi Mumbai, Thane - 400708

Subject:-Show Cause Notice

Reference: - No. Jt.D.I.S.H. /Visit/PLP/2022/1258/Thane, dated 15.12.2022

forwarded on

Sir,
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Regarding the above matter, we are informed that during the visit to our factory
on 28.11.2022, the following provisions have been found in our factory in the

visit report.
1. Provisions of Rule 4 (4) of Maharashtra Factories Rules 1963.
2. Provisions of Rule 4(1) (a), (b), (c) of Maharashtra Factories Rules 1963.

Why shouldn't legal action be taken against us for the above violations?
Disclosure in this regard should be submitted to he office within seven days. If
ydu do not provide this disclosure, further action will be taken as if you did not

need to provide any disclosure.

Sd/-
(P. L. Patil)
Assistant Director
Deputy Director, Industrial

Safety and Health, Thane

Note: This translation is not made word to word., If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred.
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TRANSLATION COPY '903
Maharashtra Governisent
Office of Joint Director, Industrial Satety & Health, Thane
Vardan Building (Old Passport Office), 2nd Floor, Bagle Estate, Thane - 400604

Tel - 022 25821281 E-mail - aldish.tha-mh@gov.in
No,- No.0.5.0./Complete /10/2022 Date: 2 JAN 2023
To,

Shri Prasad M. Mule
265/2105, Motilal Nagar No.1,
Road No.07, Goregaon West,
Mumbai - 400104.

Subject: - Complaint in public interest, in the interest of justice, in interest of
society at large and in all fairness against "M/s Bharat Serums And Vaccines Ltd"
situated at Plot No K-10, Kalwa Industrial Area, Airoli, Navi Mumbai for Non -
Compliance under the Factories Act, 1948.

References: - 1.Your letter dated: 14/11/2022.

_ 2. No.0.8.0.A/1259/2023, Dated:16/12/2022
Sir,
Your letter has been received by this office as per reference 1 on the above
mentioned subject. In this regard, the concerned establishment was visited and
inquired on 28.11.2022. Violation of Rule 4 (1) (a) (b) (c) and Rule 4 (4) of the
Maharashtra Factories Rules, 1963 during the inquiry during the visit was found.

A show cause notice has been issued to the concerned occupant and further
appropriate action is being taken in this regard.

Your faithful,
Sd/
Deputy Director,
Inds strial Safety & Health, Thane

Note: This translation is not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred.
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? % & . The complaman‘ visited the premises for amenability check on 28. 1. 2022 and _ 807
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Maharashtra Industrial Development Corporation
(Approved by Government of Maharashtra)
Outward.No. M.1.D.C. /R.O.M/ T.T.C/2933
Date: 3 FEB 2023
To,
M. Relable Spaces Pvt Ltd,
Relable Tech Park, Survey No. 39,
Thane-Belapur Road,
Airoli, Navi Mumbai - 400 708

Subject: Regarding the unauthorized use of sub-letting on Plot No.K-10...
Reference:-Complaint application of Mr. Prasad Mule dated 07.12.2022
Respected Sir,

Subject to the above reference, T.T.C. INDUSTRIAL AREA PLOT NO. K-
10 appears to have been allotted to you at present. As per the official records,
M/s. Bharat Serums & Vaccines Lid. have obtained the permission to use the
2945.42 Sq.m. area of plot for IT/ITES ACTIVITY on lease for a period of four
years from 20.07.2021 up to 19.07.2025. Howeve -, it has been observed by this
office that M/s. Bharat Serums & Vaccines Ltd, have used the area of 2945 .42
Sq.m. (3rd & 4th floor) for office and research centre. This matter is not according
to the policy of the Corporation.

However, you should disclose the said matter within 7 days of receiving the said
letter. Otherwise, please note that you will be penalized accordingly as per the
prevailing policy of the Corporation.

Your faithful,

Sd/-
Area Manager 03/02/20 Admin
MIDC, Regional Office,Mahape

Copy to:-Mr. Prasad Mule, 265/2105, Motilal Nagar-1, Road no. 7, Goregaon
(W), Mumbai - 400 104.

(Th:‘s fransjatien 1s not made word 4o word.
In case of qmbi‘guiﬂj om‘aina\ Marathi
Document Mow please be >€-Fcn-ecp>
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(Published in the Gazette of India, Extraordinary, Part-II, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

8.0.1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modemization of existing projects or
activities based on their potential environmenta: impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part 11, section 3, sub-section (i} vide
number S.0. 1324 (E) dated the 15™ September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15
September, 2005;

And whereas, all objectic 1s and suggestions received in response to the above
mentioned draft notification have b en duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number 5.0. 60 (E) dated the 27 January, 1994, except in respect of things
done or omitted to be done before such supersessicn, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

"Includes the territorial waters
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forcsts for matters falling under Category ‘A’ m the Schedulc and at State
1evel the State: Environment pact Assessment A{' hority: ' T il
:prqlect_manageme\ﬁ t."except for semmlg the iami, is: statted on the’ project 01' acmrny

\/(i) All new projects or activities listed in the Schedule to this notification;

(ii)  Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyeud the limits specified for the concerned sector,
that is, projects or activities which cross the threshold I nits given in the Schedule, after
expansion or modernization;

(‘iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3 State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nonnnated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be eithe: a professior al or expert fulfilling the eligibility
criteria given in Appendix V1 to this notification.

(4)  One of the specified Members in sub-paragraph {3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting,

4, Categorization of projects and activities:-

(i)  All projects and activities are broadly categorized i1 to two categories -~ Category A and

Category B, based on the spatial extent of potential impa: ts and potential impacts on human
health and natural and man made resources.

&
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(i)  All projects or activities in. luded as Category ‘A’ in the Schedule, including expansion
and modernization of existing proje :ts or activitis and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iii)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Unjon territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal “ommittees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAt ) and (SEAC) at the State or the Union temritory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

{a})  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(t) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

{c) The EAC and SEAC shall be reconstituted after every three vears;

(dy  The authorised members of the EAC and SEAC, concemed, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screeni g or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall pro ide necessary facilities for the inspection;

{e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-~feasibility report.

3
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7.  Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification, These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ proje :ts and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

IE. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modemization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Temns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State I.evel Expert Appraisal Committee concerned. All
projects and activides listed as Category ‘B° ‘n Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) :hall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan,

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concemed within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i} of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concemned at this stage itself.
In case of such rejection, the decisi »n together with reasons for the same shall be communicated
to the applicant in writing within s xty days of the receipt of the application,

IT1. Stage (3) - Public Consultation:

(i) “Public Consultation™ refers to the process by which the concems of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Pubtic Consultation, except the following:-

(a) meodertization of irrigation projects (item 1(c) (ii) of the Schedule).

(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

{c) expansion of Roads and Highways (item 7 (f) of the Schedule} which do not
involve any further ¢ cquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Categ(;ry ‘B2’ projects and activities.

(f) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concems of local affected persons;

(b)  obtain responses in writing ‘rom other concerned persons having a plausible stake in the
environmental aspects of the projec - or activity.

(iii) the public hearing at, or in close proxiniity to, the site(s) in all cases shall be conducted
by the State Pollution Contrel Board (SPCB) or the Union territory Pollution Contrel Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control

Committee concemed does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period

B
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directly to the regulatory authority concemned as above, tle regulatory authority shall engage
another public agency or authority which is not subordiuate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (jii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concemed regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

{vi)  For obtaining responses in writing from other concerned persons having a plavsible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concemed persons by placing on their website the
Summary EIA report prepared in the format given in Appendix HIA by the applicant along with
a copy of the application in the prescribed form , within s ven days of the receipt of a written
request for arranging the public hearing . Confidential info mation including non-disclosable or
legaily privileged information involving Intellectual Prop:rty Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during nermal office hours till the date of the
public hearing. Al the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii}  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may altematively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i) Appraisal means the detailed scrutiny by the Expert \ppraisal Committee or State Level
Expert Appraisal Committee of the application and other ¢ >cuments like the Final ELA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shail be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Commitice concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public

consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant

-(:Ca
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(i) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clesrance (EC) process for Expansion or Modernization or
Change of product mix in existiny' projects:

All applications seeking prio; environmential clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form [ and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (KC):

{)] The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Commiitee or State Level Expert Appraisal
Committee concerned or in other * ords within one hundred and five days of the receipt of the
final Environment Impact Assessm nt Report, and where Environment Impact Assessment is not
required, within one hundred and five days or the receipt of the complete application with
requisite documents, except as provided below.

(ii} The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory anthority shall request recensideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concemed while stating the reasons for the disagreement. An
intimation of this decision shall be simultanecusly conveyed 1o the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shatl
be final and conveved to the appl cant by the regulatory authority concerned within the next
thirty days.

(iti)  In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the

7
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  Onm expiry of the period specified for decision by the regulatory authority under paragraph
(i} and (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents,

(v} Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of prrjects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authori y concerned, unless any of these is
sequentially dependent on such clearance either due to a r:quirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9, Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the peried from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or complerion of all construction operations in
case of construction projects (item 8 of the Schedule), 'o which the application for prior
environmental clearance refers. The prior environmental :learance granted for a project or
activity shall be valid for a period of ten years in the case o’ River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to 2 maximum of thirty years for mining projects and five years in
the case of all other projects and activities, However, in the case of Area Development projects
and Townships [item 8(b)), the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concemed by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance tcrms and conditions in hard and soft
copies to the regulatory authority concerned, on 1* June and 1% December of each calendar year.

(i) All such compliance reports submitted by the p.oject management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of

the concerned regulatory authority.
";ﬁ

8



964

11.  Transferability of Enviror. nental Clearance (EC);

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concemed, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number $.0.60 (E) dated 27™ January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any cne or all provisions of this notification except the list of the projects or activities
requiring prior environmental clez ance in Schedule I , or continue operation of some or all
provisions of the said notification, or a period .ot exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-IA-I1 (1)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

J24



SCHEDULE

(See paragraph 2 an

d7)
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LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIO!' ENVIRONMENTAL CLEARANCE

Category with threshold limit Conditions if any
Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
@) (2) 3 ) (5)
1(a)| Mining of minerals | > 350 ha. of mining lease area <50 ha General Condition
2 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physicat
survey
L(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1{c) River Valley( (i) 2 50 MW hydroelectric| (i) < 50 MW 2 25|General Condition shall
projects power generation; MW  hydroelectric [apply
(i) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
c tlturable command
aea
1{d) Thermal Power| 2 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply

> 50 MW (Pet coke diesel and
all other fuels -)

gas based);

<50 MW

2 5MW (Pet coke
,diesel and all other
fuels )

10
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1) 2) 3) @ (5
1(e) Nuclear power| All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <Imillion ton/annum [General Condition shall
throughput of coal throughput of coal pply
(If located within mining
e¢a the proposal shall be
ppraised together with the
mining proposal)
2(b) Mineral 2 0. 1million ton/annum | < 0.1million ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining proposal with

Mineral beneficiation shall
be appraised together for
grant of clearance)

11
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3 Materials Production
{1 2) (3) @) (5)
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge jron
manufacturing Sponge iron (General Condition shall
> 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
¢)Secondary
metallurgical Secondary metallurgical
processing industry processing industry
All toxic and heavy| i.)All toxic
metal producing units | andheavymetal producing
z 20,000 tonnes | units
fannum <20,000 tonnes
fanmam
- ii.)JAll other
non ~toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
Ih) Cement plants 2 1.0 million | <1.0 million |General Condition shall
fonnes/annum tonnes/ann'im  preduction |apply
production capacity capacity. all Stand alone
grinding units
12
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4 Materials Processing
) (2 3) 4) (%)
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
d(c) | Asbestos milling| All projects - -
and asbestos based
products
4(d) Chior-alkali 2300 TPD productionf <300 TPD production |Specific Condition shall
industry capacityor 2  unit| capacity apply
located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and  existing
units converting to
membrane cell technology
are exempted from this
Notification
4{e) Soda ash Industry | All projects - -
4t Leather/skinhide | New projects outside| All new or expamsion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial a ea
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry| All  units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
{excluding
formulations)
13
G
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9.'2-9

1)

2)

3)

1G]

5

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

5(d)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a wnotified
industrial area/ estate

Specific  Condition

apply

shall

5

Synthetic organic
chemicals industry
(dyes &  dye

| intermediates; bulk
drugs

and

.

drug

intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)

Located out side the
notified industrial area/
estate

<

Located in a notifted
industrial area/ estate

Specific Condition

apply

shall

5(g)

Distilleries

(1)All Molasses based
distilleries

(i) All Cane juice/
non-molasses based
distilleries 230 KLLD

All Cane  juice/non-
molasses based distilleries

<30KLD

General Condition

apply

shall

5(h)

Integrated
industry

paint

All projects

General Condition
apply

shall

14
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0

J3o

1)

2

3

“@

3

5(5)

Pulp &  paper
industry excluding
manufacturing  of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

Pulp  manufacturing

and

Pulp& Paper
manufacturing industry

Paper
industry  without
manufacturing

manuafacturing

pulp

General
apply

Condition

shall

Sl

Sugar Industry

2 5000 icd cane crushing

capacity

General
apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

All projects

General
apply

Condition

shall

Service Sec .ors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

15
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1) 2) 3) @) (8)
6(b) Isolated storage & | - All projects General Condition  shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7{a) Air ports All projects s -
T(b) All ship breaking | All projects - -
vards  including
ship breaking units
7{(c) Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|{ in the  proposed| at least one Category B
areas, export} industrial estate falls| industry and area <500| Note:
processing Zones | under the Category A, | ha, Industrial Estate of area
(EPZs),  Special| entire industrial area below 500 ha. and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech | Category A, category A or B does not
Parks, Leather | irrespective of the area, require clearance.
Complexes.
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one  Category B[ 500 ha. and not housing
industry. any industry belonging to
Category /. or B,
T(d) Common All integrated facilities | Al! facilities having land [General Condition shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)
16
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()] (2) 3 “) 3
7(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
7() Highways i) New N:tional High| i) New State High ways;|General Condition shall
ways; and and apply
if)  Expamsion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and| acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General Condition shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
73) Common All projects General Condition  shall
Municipal Solid apply
Waste
Management
Facility
(CMSWMF)
17
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) @) & I @ I )
8 Building /Construction projects/Area Development projects and Townships
8(a) Building and 220000 sq.mtrs and #{built up area for covered
Construction <1,50,000 sqmtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| "All projects under Item
Area Development and or built up area 8(b) shall be appraised as
projects. >1,50,000 sq .mirs ++ Category B1
Note:-
General Condition (GC):

Any project or activity specified in Category ‘B’ will be reated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e}, 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such estates fcomplexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of he same throughout the life of the
complex/estate).
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APPEMDIX 1
{See paragraph - 6)

FORM 1

I Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *
Expected cost of the project:
Contact Information
Screening Category:
¢ Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation etc.,)
(II)  Activity
1. Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locality (topography, land use, changes
in water bodies, ete.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist conf.rmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in intensity of land use (with respect to
local  land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
L3 Creation of new land uses?
14 Pre-construction investigations e.g. bore
houses, soil testing?
L5 Construction works?

19
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1.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
pnd
fill or excavations

1.9 Underground works including mining or
tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilities for storage of goods or materials?

1.15 Facilities for treatment or disposal of solid
fwaste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
gransport  infrastructore including new or
piltered routes and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 New or diverted transmission lines or

pipelines?

1.21 impoundment, damming, culverting,
realignment or other changes to the
hvdrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

EHecting drainage or run-off?
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1.25 Transport of personnel or materials for
construction, operation or decommissioning?

1.26  [Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during d-commissioning
fvhich could have an i1pact on the
pnvironment?

1.28 nflux of people to an area in either
femporarily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

Details thereof (with
approximate quantities /rates,

S.Ne. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural
land ¢ha)

22 Water (expected source & competing users)

unit: KLD

23 Minerals (MT)

24 Construction material — stene, aggregates,
pnd / soil (expected source —11T)

2.5 Forests and timber (source — MT)

26 Energy including electricity and fuels

(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate

standard units)

21
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3. Use, storage, transport, handling or prod -ction of substances or materials,
which could be harmful to human he:Ith or the environment or raise
concerns about actual or perceived risks to human health.

Details thereof (with
approximate

$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
31 Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies)
32 Changes in occurrence of discase or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare of people e.g. by changing living
conditions?
34 Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly ete,,
35 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (M'T/month)
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Y es/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste

Management Rules)

£ %‘/- 22
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44 Other industrial process wastes
4.5 Surplus preduct
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 Construction or demolition wastes
48 Redundant machinery or equi. -ment
4.9 Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutay ts or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Ernissions from combustion of fossil fuels from
istationary or mobile sources
5.2 Emissions from production processes
53 Emissions from materials handling including
istorage Or transport
54 Emissions from construction activities including
plant and equipment
55 Dust or odours from hadling of materials

including construction ma rials, sewage and
waste

23
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5.6 Emissions from incineration of waste
57 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
58 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

1 es/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible} with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

Cx
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7. Risks of contamination ¢” land or water from releases of  pollutants into the

ground or into sewers, sur ace waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate

SNNo. Information/Checklist confirmation Yes/No. quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of

hazardous materials
7.2 From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pellutants ¢ mitted to air into the
land or into water
7.4 From any other sources
7.5 Is there a risk of long term build up of pollutants in
the environment from these  sources?
8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment
Details thereof (with
approximate

$.No. Information/Checklist conf irmation Yes/No quantities/rates, wherever
possible) with source of
information data

8.1 From explosions, spillages, fires etc from storage,

handling, use or oroduction of hazardous
substances

82 From any other causes

83 Could the project be affected by natural disasters

causing environmental damage (e.g. fleods,
earthquakes, landslides, cloudburst etc)?

25

)



981
gul

9, Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts  with
other existing or planned activities in the locality

Details  thereof (with
approximate

S.No. | Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

2.1 Lead to development of supperting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g..

+ Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

+  housing development
+  extractive industries

»  supply industries

¢  other

9.2 Lead to after-use of the site, which could havean
impact on the environment

93 Set a precedent for later developments

94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(IIY) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity | Proposed project location
boundary
1 Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultaral or other related value

26 {%




982

2 Arcas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 Inland, coastal, marine or underground waters

5 State, National boundaries

6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area

9 Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community
facilities)

10 Areas containing important, . igh quality or scarce

resources
(ground water vresources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11 Areas already subjected to pollution or

environmental damage. (those where existing legal
nvironmental standards  are exceeded)

12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems

- |(earthquakes, subsidence, landslides, erosion,

flooding

oF extreme or adverse climatic conditions)

{IV). Proposed Terms of Reference for EJA studies

27
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APPENDIX I
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
{Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significaatly altered f om the project that is not consistent
with the surroundings? (Proposed landuse must confi m to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters} and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual pians.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resuiting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposa! involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork ir:volved in the construction activity-cutting, filling,
reclamation etc, (Give details of the quantities of e rthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2, WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

28 Af?ﬁ/
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2.2, What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
{Provide physical, chemical, biological characteristics with class of water quality)

2.4, How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the g antities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project

on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? {Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water 1 om within the site managed?(State the provisions made to

avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour [evels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of

sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1. Is there any threat of the sroject to the bicdiversity? (Give a description of the local
ecosystem with it’s unique feat res, if any)

29

TG
P

344



3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1, Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the a.ea? Provide details.
4.3, Prescribe measures such as corridors, {ish ladders etc to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with inte nal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1, Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed s te have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demeographic structure of local
population? Provide the details.

@
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are tt 2 safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and bandling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4, Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power re ‘uirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3, What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4, What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details,

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and {c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans,

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the ccnstruction, ¢ seration and the entire life cycle to
minimize adverse environmental impacts as a result of t ‘¢ activities of the project. It would
also delineate the environmental monitoring plan for ccmpliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX 111
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO { EIA STRUCTURE CONTENTS
1. Introduction * Purpose of the report

= Identification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

¢ Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description *  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project

* Need for the project

. Location (maps showing general location, specific
location, project houndary & project site layout)

» Size or magnitude of operation {(incl. Associated
activities required by or for the project

= Proposed schedule for approval and implementation
¢ Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

»  Assessiaent of New & untested technology for the risk
of technological failure
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Description  of  the

»  Study area, period, componeats & methodology

Environment
. Establishment of baseline for valued environmental
components, as identified in the scope
*  Base maps of all environmental components
Anticipated *  Details of Investigated Environmental impacts due to

Environmental Impacts
&
Mitigation Measures

project location, possible accidents, project design, project
construction, regular operations, final decommissioning or
rehabilitation of a completed project

. Mezsures for mirimizing and / or offsetting adverse
impacts identified

. Irreversible «nd Irretrievable commitments of
environmenta! components

=  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

*  Mitigation measures

Analysis of Alternatives| * In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
*  Description of each alternative
+  Summary of adverse impacts of each alternative
*  Mitigation measures proposed for each alternative and
*  Selection of altern tive
Environmental *  Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporiing schedules,
emergency procedures, detailed budget & procurement
schedules)
Additional Studies *  Public Consultation

*»  Risk assessment

*  Social Impact Assessment. R&R Action Plans

Project Benefits

. Improvements in the physical infrastructure

. Improvements in the social infrastructure

. Employment pntential —skilled; semi-skilled and
unskilled

. Other tangible b :nefits
34
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Consultants engaged

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP »  Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
I1 Summary & Conclusion | = Overall justification for implementation of the project
(This will constitute the
summary of the EIA|- Explanation of how, adverse effects have been
Report ) mitigated
12, Disclosure of| The names of the Consultants engaged with their

brief resume and nature of Consultancy rendered
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APPENDIX HI A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the fu.l EIA Report condensed to ten A-4
size pages at the maximum, It should necessarily cover in brief the following Chapters of the
full EIA Report: - '

Project Description

Description of the Environment

. Anticipated Environmental impacts and mitigation measures
. Environmental Monitoring Programme

. Additional Studies

. Project Benefits

Environment Management Plan

&(Eﬂ 36
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APPENDIX IV
(See paragraph 7)

PROCEDURE FOR CC VDUCT OF PUBLIC HEARING

1.0 The Public Hecring shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC),

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant s 1all enclose with the letter of request, at least 10 hard copies
and an equivalent number of sc t (electronic) copies of the draft EIA Report with the generic
structure given in Appendix I.! including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

b Zila Parishad or Municipal Corporation

©) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or oth- rwise to the public during normal office hours till the Public
Hearing is over. The Ministr of Environment and Forests shall promptly display the
Summary of the draft Environm zntal Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Temitory and make available the

Summary of the draft Environmental Impact Assessment report (Appendix III A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Im 'act Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

30 Notice of Public Hearing:

31 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
Tesponses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situatioix occurs and only on the recommendation of the
concemed District Magistrate the postponement shall I = notified to the public through the
same National and Regional vernacular dailies and al'o prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Polluticn Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

40 The Panel

41  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Yideography

51 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

63 A representative of the applicant  shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats withiy whose jurisdiction the project is located, office of the
concermed Zila Parishad, Dist ‘ct Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the p oceedings on its website for general information. Comments,
if any, on the proceedings whica may be sent directly to the concemed regulatory authorities
and the Applicant concemed,

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concemed shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations,

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Centr: | Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification,
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple

communication enclosing the following documents where public consultations are

mandatory: -

+ Final Environment Impact Assessment Report | 20(twenty) hard copies and 1 (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

-

A copy of final Iayout plan (20 copies)
» A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. ‘Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, onsidering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Ferm 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority. '

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner,

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory autherity. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions, In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria;

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
fFechnology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E/B.Arch. Degree,
or (iii) Other professional degree ‘e.g. Law) involving a total of 5 years of formal University
training and prescribed practical tr-ining, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the cor cerned professional association (e.g. Chartered Accountancy
).or (v} a University degree , follovsed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IES). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same ficld with sufficient experience may be considered:

. Environment Quality Fxperts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to nvironmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
’ Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 135 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and expe ienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
developmeni sector,

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7.  The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th March, 2 120

S.0. 1223(E).—WHEREAS, the Central Government in ti 2 erstwhile Ministry of Environment and
Forests, in exercise of its powers under sub-section (1) and clause « v) of sub-section (2) of section (3) of the
Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 vide
nuember §.0.1533 (E), dated the 14th September, 2006, mandating prior environmental clearance for certain
category of projects;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change deems it necessary to
expedite the prior Environmental Clearances to the projects or activities in respect of bulk drugs and
intermediates. As a part of comprehensive and robust system to handle the Novel Corona Virus (COVID-19)
outbreak, drug availability or production to reduce the impact of the Novel Corona Virus (COVID-19) are to be
ensured. The Ministry deems it necessary that all projects or activities in respect of bulk drugs and intermediates
manufactured for addressing ailments such as Novel Corona Virus (COVID-19) and those with similar
symptoms are categorized as ‘B2’ for a perfod up to the 30th September 2020, as an interim measure.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of
notice under clause (a) of sub-rule (3) of the rule 5 of the rules in public interest hereby makes the following
further amendments in the said notification of the Government of India, in the erstwhile Ministry of
Environment and Forests published in the Gazette of India, Extraor linary, Part 11, Section 3, Sub-section (ii)
vide number $.0. 1533 (E), dated the 14ih September, 2006, for a 1 iod up to 30th September 2020 from the
date of publication of this notification in the official Gazette, nametly:

In the said notification, in the Schedule, against the item 5(.), in the column (5), after entries relating
thereto the following entries shall be inserted, namely:-

“All proposals for projects or activities in respect of Active Pharmaceutical Ingredients (API),
received up to the 30th September 2020, shall be appraised, as Category ‘B2’ projects, provided that

any subsequent amendment or expansion or change in product mix, after the 30th September 2020,

shall be considered as per the provisions in force at that time.”,

{F.No. 19-21/2020-1A II1]
GEETA MENON, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number $.0. 1533 (E), dated the 14% September, 2006 and was last amended vide
the notification number 8.0. 751(E), dated the 17th February, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AN ) CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th October, 2020

8.0. 3636(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with clawvse (d) of sub-rule (3) of rule 5 of the
Environment Protection Rules, 1986, the Central Government after having dispensed with the requirement of notice
under clause (a) of sub-section (4) of rule 5 of the said rules in the public interest, hereby makes the following further
amendment in the notification of the Government of India in the Ministry of Environment and Forest, Published in the
Gazette of India, Part II, Section 3, Sub-section (ii), vide number S.0 1533 (E), dated the 14" September, 2006,
namely:-

In the said notification, in the Schedule, in sl. Number 5(f). in column (5), for the figures, letters and word
“30™ September, 2020”, at both the places where they occur, the figures, letters and word “ 30™ March, 20217 shall be
substituted.

{F.No. 19-21/2020-1A.ITI]
GEETA MENON, It. Secy.

Note : The principal notification was published in the Gazette of India, Ixtraordinary, Part II, Section 3, Sub-section
(ii), vide number S.0. 1533(E), dated the 14™ September, 2006 and w 1s last amended vide number S.0 1562 (E),
dated the 21* May, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publication s, Delhi-110054.
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Date: 21.11,2023
Ta -All Member Industries for AAMA CETP,

Subjact:- To start additional Ambernath CETP oparation with immaediate effect,

Reference:- 1)MI0 Execuiive Engineer's letter No-£E/Ambl{civil)-25026 of 2023,

2)Joi t Meeting of Krystal construction, MIDC,MPCB & AAMA at CETP
on 1/11/2023,

[Pear sir/Madam,

AS per joint meeting of MIDC officials ,MPCB officials, Krystal construction and
AAMA officals on 15t November 2023 and subsequent letter received from
[Executive engineer on 2nd November 2023, it has been decided that Additional
Ambernath MIDC CETP is completely ready with all up gradation and Improvements,
Krystal construction has declared that/they ¢an receive the effluent for treatment
fend treat the same in upgraded CETP unit,

It's a good news for all CETP memberindustry that now we can start discharge of
gffluent to CETP as per CETR inlat norms. The upgraded CETP is now consisting of:-

1. Large size equalization tank,

2. New | rimary treatment sump.

3. Twao t Imary clarifiers,

4, Anoxic treatment sump.,

5. Three Bio reactors.

6. Two secondary clarifiers.

7. Two Sludge digesters.

8. Large size PSF & ACE.

9, Two decanter new Centrifuges,

10. In let/out let parameters monitoring system.
11. Semi SCADA operated plant system,

[ty
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ADDITIONAL AMBARNATH MANUFACTURER’S ASSOCIATION

Cantinvalion Shant

This CETP set up Is going to be excellent and effictent sot up.

AAMA has decided to start CETP operation by taking 1500 CM effluent initialty. We will allow and tacelve
1000CM from large+ madium scale industry with 500CM from small scale Industry, This wiil enable CETP
operation to stabilize. Later fully fledged discharge of effiuent as per CETP inlet norms will be allowed,
Hereby all member industries are requested to miake the necessary discharge arrangements ready at their
end as per MPCB/CPCB discharge guide line{lilke Positive dischargr . Stainer, online parameters monitoring
system, NRV).

Krystal Construction -CETP operators representative will reach to all member industries for discussion and
data collection with this lettar. We shall share the required data to them on their visit or on email.

AAMA will inform those industries to whom discharge to start .

All member industries are here by requested to up load their application of Consent Amendmant for
change in discharge path way immediately, ’

All member industries are requested to reply this mail to AAMA stating that they ara ready/willing to use
CETP facility or not. If willing, shall mention their consented effluent flow with valid consent copy in
attachment, AAMA will help you for getting charge In consent if necessary,

Thanks & Regards _
For Additional Ambarnath Manufacturer's Association.

Do

Umesh Tayade
(Chairman) -
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CIRCULAI
Date; 05.01.2024
Yo,
The Members,
Addl Ambernath MIDC Area,
Ambernath.
Sub : Amendment of MPCB Consent,

Reference to the meeting held on 27th December 2023, with MIDC a‘nd MpPce
officers and as per the discussion taken in the meeting for discharging the effiuent
to CETP the decision is taken as:

1.All members will apply to MPCB for amendment of consent.
2. Members will make the arrangement for di icharge as per the MIDC guidelines,

3. Members will fill CONSENT application as p :r attached SOP and they will inform
to AAMA far follow up.

Members are requested to submitted application before 15th January 2024.

Thanks & Regards
For Additional Ambarnath Mapufacturer's Association.

e

Umesh Tayade
{Chairman)
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MAHARASHTRA INDUSTRIAL DEVELOPM
(A Government of Maharashtra Under

NO. EE/AMB/x2r. kor pany a x-m!fA '?'1_
Office of the Executive Enginesr, -
MID 3, (Civity Division Ambermath.

Dats ; -27/02/2023. :

‘Bharat Serums and Vaccines L .
No. K-27, K-27 PART & K-271 3 5

MIDC Industrial Area, m mw’“ﬁ" 'N‘ # WWEM m

< “Adtdl. Ambernath. w afiriyy, !ﬂ!ﬂﬁﬂ,ﬁ mﬂw

Sub :- Building Plan Approval and drainage plan approval for Plot No.
K-27 X-27 Part and K-27/1, Addl. Ambernath indl. Area.

Ref :- 1] Online application vide SWC/7/521/20220909/856933 dt,13/09/2022.
2} Provisional Fire NOC by MIDC Fire Deptt. vide No. E-35585 dt. 29/12/2022
Dear Sir,
You have submitted application for approval to Building Plan for shed on
Plot No. K-27, K-27 Part and K-27/1, in Addl. Ambernath Indi. Area.
Your application is examijved and following approvals are hereby
granted...

Building Ptan Approval
Since you have paid following Charges......

I) Development charges, amounting to Rs. 11,097.15 vide Recsipt No. GL23561708
dt. 14/02/2023, paid online.

I} Scrutiny feas, amounting to Rs. 1,000.00 vide receipt No. GL23311926 dt. 23;‘09!2&'2%
vide Receipt No. GL23561708 dt. 14/02/2023, paid online.

1) The set of fresh plans, received from you vide your lefter cited above, is hereby approved
subject to acceptance and follow up of following condmons by you.

2} You had submitted plans and drawings for 114 64 Sqm frésh aﬁd total 7377.70 Sqm of
plinth area for the plot area of 20148.00 Sqr, at present this office has approved plans for
114.84 Sqm fresh and tota! upto date 1871¢ 97 Sqm. of built up area. This office has now
approved 02 Nos. of drawings details of which are mentioned on the accompanying
statement, _

A. In case of approval to the modified plans, the earlier approval to the building plans
granted vide letter No. Nil dtd. Nil by this office is treated as cancelled. The drawings
approved now supercede previously approved drawings. You are requested to return
the cancelled plans to this office for cancellation and record.

* _
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"B. The drawings submitted now includes existing structures/proposed structure;s. which §
were not approved pre\nously Prasent approval along with the previously approved plans '
vide letter No. EEJAMBIA-18604/2022 dtd. 17/01/2022 & OC vide letter No.EE/AMB/
A-00044/0f 2020 dtd. 16/03/2020 from the office of the Executive Engineer is to be

A

ireated as combined approvat.
3) This building plan approval is with respect_ to. p!apn ing point of view and in accordance to

MIDC’s Deve[opment Control Rules,sitice MiDC is Special Planning Authority (SPA) for
~ this Area. In addition, te this’ abpreval ifle pTof%nlder shall obtain approval for plans from

o bt R W,

“other reqmsute authont:es as per necess;ty such as from :-
i} Industrial Safety and Heaith Department, Govt of Maharashtra.
i) Explosive Department, Govt. of india.
iii) Food & Drugs Department, Govt. of Maharashtra.

4) The plot holder shall obtain prior Environment Clearance Certificate before
Commencement of any construction activities, if applicable to their project as per the
notification issued by MoEF, Govt. of !ndia vide Notification issued by MoEF,
New Delhi dtd.14. 09, 2006 and its subsequent amendments’.

5) You are requested to submit certified copies of above approvals from the concerned
authorities to this office, in triplicate before any work is started OR within thf‘ee months
from the date of issue of this letter whichever is earlier.

6) For the sanitary black, overhead water storage tank shall be provided at the rate of 500
fliter per W.C. or Urinal.

7) For necessary approach road to the plot from the edges of MIDC. Road, 900 mm dia CD
works or a slab drain, as may be approved by the Executive Enginser, shall be povided.

8) Ternporary structures shall not be allowed except to during construction pe%d (after
obtaining prior approval from Executive Engineer.) and thg sgme shall be demelished
immediately after building work is completed. ok ;

9} During the period of construction, stacleng of materials sha!Lgbe done only in th _
plot allotted. In no case, matetial be stacked along MIDC, road land widih/open: ot area

10) The marks demarcating boundary of t_he_piats!_\aii | @ preserved properly and kept in g
condition and shown to department staff as ahd whi in required. ;

11) No tube well, bore well or open well shali be dug _

12)Plans for any future additions, alterations of extensions will have to be get approved frotm
this office, as well as from concemed competent authonty

13)The present approval to the plans does not pertam to appmvai to the structural design,
RCC members, foundations etc, It is only Io::ational approval to the layout of various
structures & floors with reference to the plot, in accordance to MIDC DCR.

b4
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& any power line jg passing through the piot, the plot holder shouid ;ﬁiﬁmach
DCL and obtain their letter Specifying the vertical and horizontal clearance to be:left
phan his structures accordingly. .

Plot holders shali make his own arrangement for 24 hours of storage of water, as
uninterrupted water Supply cannot be guaranteed,

case, water straam/ naliah Js flowing through the allotted piot, the plot holder has to

. Engineer/SPA.
;18 This permission stands cancelled, if no cons uction work is started within 12 {Twelve)
months from.the date of issye of this letter or t1e date given in the agreement to lease to
start cohstruction work whichever is earlier, The date of starting constmcti_on work and

agreement. _

19) Breach of any rules stipulated wili render the piot —hold’er liable for action as provided in
MIDC., Act 1951 ( I} of 1962 and regulations made there under) and also terms of lease
agreefnent and schedule of penslties prescribed by the Corporation for this purpose.

20} This office is empowered to add, amend, vary or rescind any provisions of Building Rules

(e ol

a

& regulations from time to time as it may deem fit, and the plot:holder has to be abide by] '

these rules and regulatibns. _ : _

21) As soon as the building wﬁrk is compleied, the piot-holder shali approach to the
concerned Deputy EngineerfExeci_.ative Engineer, to get the work verified and building shali
not be occupied unless building completion cerlificate and 6ccupancy certificate is
obtained from this office, ‘

22) This approval is subject to permission of competent authority under Urban Land
{Ceiling & Regulations) Act. 1978,
23) The plot-holder within a period of ona year from the date of agreement to lease, shall

plant at least one tree per 100 Sqa. m. of plot area along the periphery of the plot. In
addition, he s_ha'fl also plant one tree per 15 m. on the frontage of road or part thereof-___-

X
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' 2) The wastewater from water closets and urin

inside the plot and maintain the trees éo

planted in good condition throughout the o
of agreement to lease,

of plots which are situated on river banks
adhering to the contents of the River Policy dt. 13%

Industries. PIL No. 17 of 2011 is filed against this i
Bombay. it is clarified that, grant of any permission b
industrial estate situatec on river banks will be subject

-Passed by Hor'ble High Court, Bombay under Pi1_ No.
29)As-perthe hief-Fira-Officor.-M

y the MIDC to any new industry in
to any further orders which may be 5
17 of 2011,

{14400 -5 -
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30) Since you have consumed 72.30 % of FS| ag per the approved plan, you are requested §

to utilize remaining FSI as per agreement to lease.

B] Drainage

i} Drainage Pfan Approval { internal Works) _
The set of plans in triplicate received along with the letter under reference for the
work is scrutinized the Proposal is approved subject to condition as foliows: .
The work of internai and external water supply and sanitary fittings etc for thef &

above building shall be camed out through the licensed plumber registered at local
authority or of Environmental gn,

als shall be passed through'a septic tank
of standard design.

3) The outiet of septic tank will ultimately have to connect to MIDC’s sewérage
system when provided, as per approved plans.

Lo



present approval to the plans does not pertain to the design of septic tank:‘"efﬂuent
nent plant etc. It is only locational approval to these structures with referenice to the

You will be allowed to join your effluent to MIDC’s
éystem only after obtaining of necessary N,

~commissioning of pretreatment activity the factor
. connect to MIDC system.

 common éfﬁuént collection
C.C. from M.P.C, Board and actusl
y effiuent will be allowed to

Overhead water tank shall be provided at the rate o

f 500 Litters per w.c/ Urinal
provided,

1 The waste water from the closets and Urinals shall be passed through the septic tanks,
which is to be adequate to meet th

e requirements of the- pgfsonswoﬂ(ing—in»_ihe-ﬁggta ;

 seworap, apecton chamber it 0 ot oo shllbo proviged”_ |95

"8) All vent pipes shall be minimum 80 mm dia size. '

9) All rain water down take pipes shall be minimum 100
at the rate of 1 Nos, Per 25 8q. m. of roof area.

10) All 8.W. pipes shall be minimum of 150 mm dia size.

11) It should be seen that no overflow of wa'er from the soak pit

of any process wasfe
enters i to adjoining property or road.

12) Rain water pipes are not to he connected. to underground effluent collection system,

Separate drainage system shall be provic.ied for collection of Industrial and Domestic
wastes. Manholes shall be provided at the end of ¢

ollection system with arrangements
for measurement of the flow.

13) In case any of the requirements, stated as above is violated by the plot holder then h
is liable for disconnection of water supply and is liable for action provided under
MIDC., Act and various regulations and as per provision in the lease agreement,

e. I

14) The complstion of work as per above requirements, it shall be jointly,
concerned Deputy. Engineer, of MIDC and your representative who h
executed work, without which drainage completion certificate will not ba

15)The waste water aftar treatmen! shall be s iaked in a soak pit,
available for the plot; whereas if 'effluent cotle :tion system, of MIDC

inspected by the
as designed and
issued.

if s-ewer line is not
is functioning, then

getling drainage plans approved from this

shall be outletted only after pretreatment confirming to the standards

stipulated by Maharashira Pollution Control Board of Govt. of Maharashtra and after

obtaining their consent under water Act 1974, Air Act
2008 and subsequent amendmerits,

<C.

b

office. The effluent

1981, & Hazardous waste Rules



Your's faithfuily,
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RAMESH "z,
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Executive Enginesr
Special Planning Authority
M..D.C., Civii Division
Ambernath.

DA:- 1. One Statement showing details of
Pae drawings and built up area approved.
RS 2. Copy of approved drawings/plans.
L
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(TRANSLATION) 973

Executive Engineer, Thane Irrigation Department, Kalwa (Thane)

Opposite Sahakar Vidyalaya, Old Mumbai-Pune Highway, Kalwa(Thane)
400605

Phone no.:02 *-25300664 Fax:022-25379743

Email- cetmidkalwa@gmail.com

QOutward.No.Thagavi/Prasha-5/871/2023 Date: 01/03/2023

To,
The Executive Engineer,
Maharashtra Industrial Dev :lopment Corporation,

Ambarnath, Dist. Thane

Subject:-Jambhivali (Chikholi) L.P. Scheme Tal. Ambarnath dist.Thane.
Regarding permission given for construction work in the catchment area of
the dam without permission.

1) Sub Divisional Officer Ulhas Nagar letter no. Sub division/ Land
acquisition/Possession/Jambhiwali/ Kavi 27 Dt. 22/02/2019.

2) Letter of Sub Divisional Engineer Irrigation Sub division No. 2 dated
06/03/2019.

3) Application from Complainant Mr. Prasad Mule 24/11/2022.

The work of the scheme Jambhowli (Chikhloli) L.P. Yojana, Tal.
Ambernath, District-Thane has been completed in 1978. The scheme has been
constructed on a local creek in the Ulhas river basin. The total water storage of
the dam is 2.26 TMCM and the useful water storage is 2.19 TMCM. The
projected irrigation capacity of this scheme is 166 hectares. At present, the total

23



1014
974

water consumption of this scheme is for drinking purposes. Since January 2005,
daily water pumping of 6 TML has been commenced from the Jambhivali dam
by Maharashtra Jeevan Pradhikaran/Ambernath Municipal Council. The plan
involves raising the height of Jambhivali Dam 1y 2.50 meters to augment the

- water supply to Ambernath Municipal Council by an additional 6 TML/day,

bringing the total daily supply upto 12 TML/day. This initiative is part of the
Jambhivali (Chikhloli) L.P. Scheme in the Ambernath district of Thane. The work
of increasing the height of the scheme is in progress by this department and the
said work is scheduled to be completed by the end of May 2023.

After raising the dam’s height, the entire water storage will be allocated
exclusively for the cities of Ambernath and Badlapur. However, industrial
companies are constructing in the catchment area of the dam after taking
permission from your department. However, the said construction permit should
not be given without the no-objection certificatc of this department from your
department.

As stated in the letter provided by Mr. Prasad Mule, along with the
referenced document, the Plot No. 27/1 of Bharat Serum Institute which is
identified in S. No. 25/2 falls within the extensive industrial zone of Ambarnath
and is also in close proximity to the submerged area of Chikhloli dam. Due to this
proximity, there is a risk of the dam's water storage getting polluted, which can
lead to adverse conditions. That is why, while constructing on this survey no.25/2,
the conditions mentioned in government circular dated 08/06/2018 essentially
needs to be followed. No feedback regarding the S.no. 25/2 is given by the
department. But as per the above reference 1, for the S. No. 25/1, Sub Divisional
Officer Ulhas Nagar had sought feedback regardir g this. And the said S. No. does
not come under submerged area after increasing the height of Jambhiwali Dam
as reported by Sub Divisional Engineer Irrigation, Sub Division No. 2.

However the plot K-27/01 of S.No0.25/2 is within 200 m and no
permission for construction on this plot has been given through this department
but all permissions have been given by your department. However, as per the
government circular 08/03/2018, it is requested that action be taken as per the
above government decision.

This is kindly forwarded for your information and appropriate action.
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Executive Engineer,

Sd/-

Thane-Irrigation Department

Kalwa -Thane

Copy-Hon'ble Civil Submission to Superintending Engineer, Thane Irrigation
board, for information.

Copy-Sub-Divisional Enginee ', Irrigation Sub-Division No.2 sent to follow up.

Note: This translation is not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014704 pory Kalpataru Paint, 2. 4* Floor
Fax: 24024068 / 24023516 pa——— Opp. Cine Planet Cinema,
E-mail: pso@mpeb.gov.in = Near Sion Circle, Sion {East)
Website: www.mpch.gov.in el Mumbai- 400 022.

No. MPCB/PSO/BMWIC- 1 7 ¢ 7od, LTS anig Date: & /c2/202%,

Circular

Sub: - Revision of Industry Category (Red/Orange/Green/White} of Health Care
Facllities {(HCFs) based on pollution potential,

Ref - 1. Rule 10 of Bio Medical Waste Management Rules, 2016.
2. CPCB revised industry Categorization Dtd. 30/04/2020.
3. Minutes of the Minutes of 177th MPC Board Meeting Did. 06/10/2021.

...........

Chairman Central Poliution Controt Board issued directions dated 04.06.2012 to ali
SPCB under section 18 (1b) of Water (Pm?e“nﬁm*i‘a’hd Control of Pollution} Act, 1874 and
Air {Pollution Prevention and Controfy Act, 1981 wherein diracted SPC8s to follow the
“Revised list of RED, Orange, Green, White Category” for Consent management. Further,
on 30/04/2020 CPCB issued Revised categorization of industry wherein HCFs are
categorized into RED and Orange category.

In compliance MPCB in its 177" Board Maefing decided to adopt following
classification of HCFs and industries Generating / Handiing Bio Medical Waste,

A} RED Category:

1. Common BMW Treatment Facilities and Industries generating/ handling BMW
2. HCFs having captive BMW incinerator
3. HCEs having coal /oil fired Boiler, andfor captive faundry activity

4. HCFs not having 2 & 3 above but generating Sewage/effluent quantity more than
100 KLD

OR
5. HCFs having more than 100 Beds'

B) QRANGE Category:

1. HCFs not having captive BMW incinerator,
2. HCES not having coal /oii fired Boiler, and/or captive laundry activity
3. HCESs generating Sewage/effiuent less than 100 KLD
OR
4. HCFs up to 100 Beds

HOFs Indusiry Categorization as above shall be applicable with effect from 1%
December 2021, : _
Consent to Establish for HCFs (Red & Orange Category) shall be valid for FIVE
years frbm the date of issue subject to prior submission of requisite Fees and applicable




Bank guarantes for compliance of consent conditions and Environmental Clearance, if
applicable.

Combined Consent and BMW Authorization (CCA) for F!E_D category HCFs (Consent
to Operate / Renewal) shall be admissible for max & Terms of One year Le. 5 Years.

~ Combined Consent and BMW Authorization (CCA) for ORANGE category HCFs shalf
be Eligibte for CCA (Consent to Operate/ Renewal) of Max. of FIVE terms of 2 Yr. i.e. 10
Yoars. :

Long Terms CCA (First Operate / Renewal) shall be admissible subject to following
as applicable:

1. Payment of advance fees for entire duration.

2. Having valid membership of Conmon Fagility of the proposed duration, -

3. Having adequate ETP/ STP meeting the discharge standards and Adequate
APCD meeting emission standards as per CTE/CTO and,

4. Onifine BMW Annual Report submission on MPCE portal every year before dus
date.

5. Submission of valid Performance Bank Guarantee imposed, if any, valid for erfire
period of CCA, prior to issue of CCA.

Bedded HCFs (61 and above beds) failing to obtain CCA {Consent 1o Establish,
Operate / Renewal) shall be jevied penal fess w.o.f. April 2012, HCFs less than 51 Beds
shail be levied penal fees for not obtaining CCA (Consent to Establishy, Operate / Renawal}
w.e.f. December 2021. HCFs shall also atiract other penal fees as is in fores. Aiso, HCFs
failing to obfain CCA and comply with conditions under Water (P&CP) act, 1974 & Air
(P&CP) Act, 1981 and Bio Medical Waste Managetment rules, 2016 shalt attract
Environmental Compensatior Charges (ECC) as applicable. -

Cowgeny.

{Ashok Shingare, IAS)
Member Secretary

Copy submitted to: Hon'ble Chairman, MPCB, Sioh, Mumbasi - for favour of information
Copy to:

1. P8O/ JD-APC / JD-WPC / RD-HQ, for informatior,

2. All RO, MPCB for information & Necessary Action.

3. All 8RO, MPCB for information & Necessary Action

4. SO/ EIC-For uploading on MPCB Website
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TRANSLATION COPY
Maharashtra Pollution Control Board

Telephone no. 24010437/24020781 Address: Kalpataru Point, 2nd Floor,

Visit us at: hitp://mpcb.gov.in Shiv Matunga Scheme Road no. 8
Email: pso@mpch.gov.in Opposite Shiv Circle,
Shiv (East) Mumbai - 400022
No: MPCB/RME /V - 211111fts 0124 Dated 11/11/2021
Circular

Subject - Regarding Consent and authorization letter from the MPCB, along
with mandatory membership registration at the common processing centre,
required for medical establishments.

Reference: - 1. Bio Medical Waste Management Rules, 2016

2. Legislative Council 2017 Monsoon Session, Assurance No.-132

All the Common Bio Medical Waste Treatment Centres and Medical
Establishments in the State are directed as follows:

1. Common Bio-medical Wa: te Treatment Facilities (CBWTFs) -

Once the membership registration period of the medical establishments registered
with all the Common Bio-medical Waste Treatment Facilities operating in the
State has ended, the MPCB medical waste management board should renew the
membership registration of such establishments only after submitting a valid Bio-
medical waste management authorization letter and consent letter and submit the

information of such medical establishments to the concerned Deputy Regional



1021 9l

Officer every month for necessary action. Punitive action will be taken against
Common Bio-medical Waste Treatment Facilities which are not following the

said direction.

Provisional Membership for 1 year only should be provided to the Medical
Establishments which are going to take membership registration of Common Bio-
Medical Waste Treatment Facilities for the first time. Such member registration
is Bombay Nursing Home Registration and MPCB Regularization should be done
only after obtaining a valid Bio-Medical Waste Management Authorization and
Consent from the Board and accept medical waste as authorized for Bio-Medical
Waste Management as well as Bio-Medical Waste Management Rules, 2016
states in its No. 13, the' annual reports of the concerned medical waste
management should be certified free of cost to al- the members by 30th January

every year.

2. Medical Establishments -

MPCB has issued the Bio-Medical Waste Management Rules, 2016 for the
management of bio-medical waste. As per the Bio-Medical Waste Management
Rules, 2016 Common Bio-Medical Waste Treatment Facilities and Bombay
Nursing Home Registration, as well as hospital generated waste water and/or air
pollution systems, etc. are required to obtain and be valid consent as per the Water
(Prevention and Control of Pollution) Act, 1974, 4e Air (Prevention and Control
of Pollution) Act, 1981, and Biomedical Waste Management Authorization,
respectively. MPCB is authorized to take punitive and criminal action against the

establishments that do not obtain consent and authorization.

3. District Surgeon and District Health Officer-

It is necessary to register for membership under the Bombay Nursing Home
Registration Act, 1949 and obtain consent to establish from the MPCB for the

initially based on the same registration of the members under the Bombay
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Nursing Home Registration Act, 1949, while obtaining renewal under the
Bombay Nursing Home Registration Act, 1949 the concerned medical
establishment shall obtain MPCB consent letter and authorisation letter. In case

of any lacuna necessary action to be taken.

{(Mr. Ashok Shingare, IAS)

Member Secretary

Copy for information submitted to:
Hon'ble President, MPCB, Shiv, Mumbai,
Copy To:
1) Hon’ble Upper Chief Se cretary, Public Health Department
2) Hon’ble Secretary, Directorate of Medical Education and Reseatch
3) Hon’ble Principal Secretary, Department of Environment and Climate
Change
4) Hon’ble Director, Public Health Department
5) Hon’ble District / Hon’ble Commissioner Municipal Cooperation
6) District Surgeon / District Health Officer, District
7) Regional Officer / Deputy Regional Officer, MPCB

8) All concerned Common Bio Medical Waste Management Project, State of

Maharashtra

Note: This translation is not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred.
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TRANSLATION COPY
Maharashtra Pollution Control Board
Telephone no. 24010437/24020781 Address: Kalpataru point, 2nd Floor,

Visit us at: http://mpcb.gov.in Shiv Matunga Scheme Road No.8
Email: pso@mpeb.gov.in Opposite Shiv Circle,

Shiv (East) Mumbai -400 022
No. MPCB/RME 2/1111£150124 Dated 11/11/2021

Subject: -. Regarding Consent and authorization letter from the MPCB,
along with mandatory membership registration at the common processing
centre, required for medical establishments.

Reference: - 1. Bio Medical Waste Management Rules, 2016

2. Legislative Council 2017 Monsoon Session, Assurance No.-132

According to Bio Medical Waste Management Rules, 2016 all medical
establishments in the State are required to take Consent and BMW authorization
letter from Pollution Control Board (MPCB) along with mandatory membership
registration at the common processing centre.

All medical establishments under the Maharashtra Pollution Control Board
(MPCB) must obtain the Board's Consent and Authorization letter. Additionally,
they are obligated to undergo mandatory membership registration at the common
processing centre. The circular outlining the compulsory registration of members
at the Common Processing Centre is attached herewith for your reference.

However, you are advised to bring this to the attention of the concerned
departments under your jurisdiction and issue appropriate instructions to comply
with the provisions of the Bic-Medical Waste Management Rules, 2016 as per
the circular.

Sd/-
Addendum: - Circular (Dr. Amar Supate)
Principal Scientific Officer
To,
1) District Surgeon



1026 986

2) District Health Officer

3) Medical Officer (Municipal Corporation)

4) Deputy Regional Officer, (M.P.C.B)

5) Common Bio Medical Waste Treatment Centre

Copy information submitted to:

1) Hon’ble, Chairman, M.P.C.B. Shiv, Mumbai.
2) Member Secretary, M.P.C.B Shiv Mumbai.

Copy To:
1) Hon’ble Additional Chief Secretary, Public Health Department,
2) Hon’ble Secretary, Directorate of Medical Education and Research

3) Hon’ble Principal Secretary, Department of Environment and Climate
Change.

4) Hon’ble Director, Public Health Department
5) Hon’ble District Collector / Hon’ble Commissioner Municipal Corporation

6) Hon’ble Chief Executive Officer.

7) Regional Officer- sending copy to concerned persons through Sub Regional
Officer or through e-mail.

Note: This_translation is not made word to word. If any ambiguity or
incorrectness finds, original letter in Marathi may please be referred.




o
s

Porosiined gu

of disch

SEea L

Stard oy

Kindly verify Maharashtra Pollution Control Board's documént on Blockchain by scanning the QR code.
hitps://blockchain.ecmpch.in/docs/5dd3a2b20605292¢a96293e3

——

b




rol Board
5dd3a2b20605292939%§%3 o

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpcb.in/docs/5dd3a2b20605292¢a96e9303




Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpceb.in/docs/5dd3a2b20605292ea96293e3




Kindly verify Maharashtra Polfution Cantrol Board's document on Blockchain by scanning the QR cod
Iblockchain.ecmpeb.in/docs/Sdd3a2b20605292ea9689363

Ca

o




031

8 Maharashtra Pollution (;Ilon rol Board

5dd3a2b20605292ea96e93e3

Kindly verify Maharashtra Poliution Control Board's document on Blockchain by scanning the QR code.
hitps:/iblockchain.ecmpceb.in/docs/5dd3a2b20805292ea9693e3
.G

g




Kindly verify Maharashtra Pollution Control Board's document on Bleckchain by scanning the QR code,
https://blockchain.ecmpcb.in/docs/5dd3a2b206052920a96e93a3

<




Maharasht a Pollution écgl?rgl Board
5dd3a2b20605292ea96e93e3

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpcb.in/docs/5dd3a2b20605292¢a96e93e3

(‘1
F/é,/..,




Bs8 Maharashtra Pollution Gontrol Board
5dd3a2b20605292¢a96058%3

dly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockehain.ecrmpceb.in/docs/5dd3a2b20605292ea96e93e3

S




Maharashtra Pollution Control Board
5dd3a2b20605292ea96e93e3

T ST TH P

ASTHEIRITS:

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps:ffblockchain.ecmpcb.in/docs/5dd3a2b20605292ea96e93e3

L




Kindly verify Maharashira Pollution Control Board's document on Blockchain by scanning the QR code,
https://blockchain.ecmpch.in/docs/5dd3a2b20605292ea96e93e3

(Y




iy 037

® Maharashtra Pollution Control Board
5dd3a2b20605292ea96e93e3

ws smeiesiis

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpeb.in/docs/5dd3a2h20605292e¢a96e93e3




- Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpch.in/docs/5dd3a2b206052920a96e93e3




1039

399

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 022- 27572739 Maharashtra Pollution
Fax: 022- 27571586 wET Control Board, Raigad
Website: http://mpcb.gov.in R Bhavan, 7th fieor, Sector -
Email: L T 11, C.B.D Belapur, Navi
ronavimumbal@mpchb.gov.in e | Mumbai

ORANGE/S.S.1 (074) Date: 30/05/2023

No:- Formatl.0/RO/UAN
No. 00Q0_171943/CR12_30_5002349

Plot No. K-16,Liberty Tower, Thane- Belapur Road syl
Kalwa Industrial Area, Enonment m.m,.m
Airoli, Navi Mumbai,Dist-Thane Your Service is Our Duty

1I':‘I3; Bharat Serums & Vaccines Limited Q‘ ) llFE ‘*""-_
V/

Sub: Application for grant of amendment in combine Consent and
Authorization

Ref:  Existing combine Consent and Authorization vide No.RO Navi
Mumbaif/Combined consent/1910000819 dated 16/10/2019 valid upto
31/12/2024

Your application No.MPCB-CONSENT-0000171943 Dated 25.05.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution} Act, 1974 & under Section 21- f th Air {Prevention & Control of Pollution} Act,
1981 and Authorization under Rule ! (7) of the Hazardous & Other Wastes
(Management & Transboundary Mo Ruies 2016 is considered and the consent is
hereby granted subject to the follo “tepmssand conditions and as detailed in the
schedule 1, 1l, Il & IV annexed to this order;™ <" ' -

1. Amendment in combine Consent and Authorization is granted for period upto
31/12/2024

2. The capital investment of the project is Rs.11.35 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr Maximum
No Product Quantity HOM
Products
, |Research & Development Activity for Pharmaceutical 0 lna-
Formulation

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in

Sr No Descnptton Standards to Disposal Path

CMD)
1. [Trade effluent 4.5 As per Schedule-||CETP
2. |Domestic effluent 2 As per Schedule-l|Soaked in soak pit
ara Bl'l,ll'l:ls accines Limite G. - NOUs~kq. =-2Ud3 Page 10f11

05:26:14 pm) /QMS.PO6_F02/00

%
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr Stack  Description of stack / Number of “Standards to be

No. No. source Stack " achieved
1 1 D.G Set {S00KVA} 1 As per Schedule -l
6. Non-Hazardous Wastes:

Sr No ~ Type of Waste -Quantity UoM ~ Treatment ~ Disposal

7. Conditions under Hazardous & Other Wastes {M & T M} Rulfes 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous wasta:

3; Category No./ Type . Quantity UoM .Tr'eatment Disposal
N - CHWTSDF/ Sale
1 |5.1 Used or spent oit 36 Ltr/A NA~ to Authorized
Party
33.1 Empty barrels
fcontainers /liners CHWTSDF/ Sale
2 |contaminated with 100 No/M NA to Authorized -
©  |hazardous chemicals - |Party
fwastes
36.2 Spent carbon or fiter | ... |
3 medium . %00 -1 Kg/Annum NA CHWTSDF
28.1 Process Residue and - i '
4 |yastes g%ﬁnnum NA CHWTSDF

5 |28.6 Spent organic solvents | “Kg/M NA  [CHWTSDF

35.3 Chemical sludge from

6 waste water treatment 200 Kg/M NA CHWTSDF
33.2 Contaminated cotton

7 [rags or other cleaning 50 Kg/Annum NA CHWTSDF
materials

8. Treatment and Disposal of Biomedical Waste generated to CBMWTSDF:

Quantity
not to Segregation Treatment
Sr.No Category. Type of Waste exceed Color coding & Disposal
' (Kg/M)
a} Soiled Waste 15.00
b) Microbiology Yellow colored
! non- chlorinated
1 Yellow B|otechn0iogyl 300.00 plastic bags or CBMWTSDF
and other clinical containers
laboratory waste
Puncture proof,
White Waste sharps Leak proof,
2 {Translucent) | including Metals 35.00 tamper proof CBMWTSDF
container

At

Bharat Serums & Vaccines Limited/CR/AUAN No.MPCB-CONSENT-0000171943/Indus-1d.53366 (30-05-2023

05:26:14 pm) /QMS.POS_F02/00
‘0-\
&

Page 2 of 11



10.
11.
12.
13.
14.

" ‘thereto :
15.

16.

.j641” R R

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authaorities.

The industry shall abtain necessary permission from the Directorate of Industry safety
and Health (DISH)

This consent is issued subject to obtain permission /NOC from Central Ground water
Authority {CGWA} and NMMC in your premises for the use of ground water, if any.

Industry shall comply with Maharashtra Plastic Waste Management & Handling Rules
2018 and Plastic and Thermocol Products (MUSTH&S) Notification, 2018. and
amendmer_\ts issued from time to time,

Industry shall comply with the EIA notification, dtd. 14.09.2006 and Amendments

This consent is overriding effect of .Existing combine Consent and Authorization vide
No.RO Navi Mumbai/Combined consent/1910000819 dated 16/10/2019 valid upto
31/12/2024

Industry shall submission of Board resolution towards activity did not involve any
commercial manufacturing activity within 15 days.

. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent.

19124663

Signed by: D. B. Patil
Regional Officer :

Received Consent fee of -

Sr.Noe Amount{Rs.) Tra_nsaction/DR.No. Date Transaction Type
1 25000.00 |TXN2305003775 26/05/2023{0Online Payment
2 25000.00 |TXN2305004295 29/05/2023]0Online Payment

Please consider payment included in Existing combine Consent and
Authorization vide No.RO Navi Mumbai/Combined consent/1910000819 dated
16/10/2019

Copy to:

1. Sub-Regicnal Officer, MPCB, Navi Mumbai Il

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

(oof

Bharat Serums & Vaccines Limited/CR/UAN Mo, MPCB-CONSENT-0000171943/Indus-1d.53366 (30-05-2023
05:26:14 pm} /QMS.POS_F02/00

r"{‘\ (:’\

Page 3 of 11
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SCHEDULE-I

erms . ons ter Pollution Contr

1. A} The applicant shall provide comprehensive treatment system consisting of
primary / secondary andfor Tertiary treatment as is warranted with reference to
influent quality and operate and maintain the same continuously so as to achieve
the quality of the treated effluent to the following standard

Bl The Applicant shall operate the effluent treatment plant (ETP} to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent;

Limiting concentration not to exceed in mgy/l,

Sr.No Parameters

_ ~ except for pH.
{1) |pH ’ NN . T 6.0-85 7.
{2) {BOD (3 days 27°C} 30
{3) {COD 250
{4) |TSS 100
{5) |Oil & Grease 10

C] The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The industry shali become member of CETP. Treated effluent shall recycle &
reuse to the maximum extent-and if anyvremam then discharged to CETP. There
shall not any discharged outsidé 0Fy premises. e

Septic Tank followed by. Soak pit for

2. Al As per your application, yo
the treatment of 2 CMD of sew

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards {my/i)
1 Suspended Solids Not to exceed 100
2 BOD 3 days 27°C Not to exceed 30

C] The treated domestic effluent shall be soaked in a soak pit, which shall be got
cleaned periodically. Overflow, if any, shall be used on land for gardening /
plantation only,

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto,

4, The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

arat Serums accines Limite o. = - ndus-Id.. -03-2023
05:26:14 pm) /QMS.PO6_F02/00 Page 4 of 11

K



1043_ R

(o032

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water Ca:isumption quantity
- ] {cmpy. - 7

Sr. No. Purpqse ‘for water t.:onsum_e'if i

1 Industrial Cooling, spraying in mine pits 0.00
* {or boiler feed )
2, |Domestic purpose 2.50
3 Processing whereby water gets polluted 5.00
" |& pollutants are easily biodegradable | T
.. |Processing whereby water gets polluted |
4, - |& pollutants are noteasily - - - : 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

Bharat Serums & Vaccines Limite 0. ndus-Id. = 23 P 5of 11
05:26:14 pm) /QMS.P0OG_F02/00 age - o

{y{
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SCHEDULE-!I

conditions fo ion Controt:

1. As per your application, you have provided the Air pollution control {APC) system and
erected following stack (s) to observe the following fuel pattern: .

Stack APC System  Stack Type - Sulphur- " .
“Source pravided/prop Height{in - of L o, Pollutant Standard
No. B} . _ ) _ Content{in %) -
osed mér) Fael - i .

02 Kg/ bay

TPM -
NOx -

2 The Apﬁlicant shall provide Specific Air Pol[ut.ion control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Envsronmental Clearance { CREP
guidelines. )

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation {including the change of any control
equipment, other in whole or in part is necessary).

Diesel
74.88
LtrfHr

Acoustic
Enclosure

-

arat Serums & Vaccines Limite o - = ndus-1d. -05-2023 Page 6 of 11

05:26:14 pm) /QMS.PO6_F02/00
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SCHEDULE-I}{

Details of Bank Guarantees:

Consent ;ﬂmtof . . ) L . -
(C2e/ Submission - , - - Compliance Validity
czo , BS periog-  PUrPoseofBG T Tpeioq - Date
/C2R) posed - '

?:-'?:;E‘:’;t as per CCA | to segregate and

1 50,000/- dated Handle BMW 31/12/2024 { 30/5/2025
consent and 16/10/2019 |Waste as per Rul
authorization P ®
Operation and
Mantainance of
combined Waste | o
asper CCA | \yarer treatment
2 50,000/- dated Plant to achi 31/12/2024 | 30/5/2025
16/10/2019 ant o achieve
prescribed
discharged
standards
to maintain record
| sspercea | oS ond
3 25,000/- dated A | Report i 31/12/2024 | 30/5/2025
, 16/10/2019 nnual Report in
Form-I§ before
31st January
sspercea. | omantan
4 25000/ dated: i | delivered | 31/12/2024 | 30/5/2025
16/10/2018 . P
af
5 50,000/- i parate storage | 31/12/2024 | 30/5/2025
16/10/2019 facility
to install
as per CCA | Combined waste
6 1,00,000/- dated water Treatment | 31/12/2024 | 30/5/202%
16/10/2019 Plant/STP for
treatment sewage

**Existing BG obtained for above purpose if any, may be extended for period of
valldity as above,

BG Forfeiture History
Amount of

BG
imposed

Reason of
BG
Forfeiture

Amount of
BG
Forfeiture

Submission Purpose
Period of BG

Consent
Srno.

{CZ2E/C20/C2R)

NA
8G Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

arat Serums accines Limite
05:26:14 pm) /QMS.PO6_F02/00
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SCHEDULE-IV

General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

"~ 3. Conditions for D.G. Set

a} Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss.-of 25 dB (A) shall also be provided. The measurement -
of insertion loss will be done at different points at 0.5 meters from acoustic

" enclosurefroom and then average, -

c) Industry should make efforts to bring down noise Ievel due to DG set, outside industrial
premises, within ambient noise reguirements by proper sitting and control measures,

d} Instaltation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure. )

g) The applicant should not cause anwnU| e.in.the surrounding area due to operation of
D.G. Set. :

h) The applicant shall comply with _'_th"
{Protection) second Amendment:
amendments regarding noise limit

otificatio A af MoEFCC, India on Environment
71{€) dated 17.05.2002 and its
oF sets run with diesel.

4. The applicant shall maintain good houseke plnﬁa—;

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc, be disposed
of scientifically so as not to.cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluentfemissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution controi compliance's duly supported with documentary evidences
{format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB,

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated, 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

aral serums accines Limi Q. - -l ndus-id. 2023
05:26:14 pm} /QMS.PO6_F02/00 Page & of 11



1047

l6o7

12,

13,

14,

15,

16.

17.

18,

19.

20.

21,

22.
23.

24,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

You shall operate OCEMS installed for source emission round '0' clock and transmit
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

Whenever due.to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Diréctorateé of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped,

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compiiance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reusefrecover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM} Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc, should go for that purpose, in order to reduce load on
incineration and landfill sitefenvironment,:

An inspection book shalt be operigd, l:id"ma '
their visit to the applicant. '

You shall not Rent, Lend, Sell, Transt Close Down the facility or otherwise
transport the Bio Medicat waste for any other purpose without obtaining prior written
permission of the MPC Board.

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminat manholes. No efftuent shall find its way other than in
designed and provided collection system,

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so0 as to maintain ambient air quality standard in respect
of noise to less than 75 dB {A) during day time and 70 dB (A) during night time, Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

‘-a__yailable to the Board's officers during

Bharat Serums & Vaccinas Limite o, - - hdus-Id, -05-2023
05:26:14 pm) /QMS.PO6_F02/00
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25, The applicant shall provide ports in the chimney/({s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney({s} vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ dispiayed to facilitate identification.

26. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
" system. A register showing consumption of chemicals used for treatment shall be
. maintained. _ ) L . . .
28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. ’

30, The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the¢. financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rute 14 of the Environment (Protection)
{second Amendment) Rules, 1992

31. You should monitor effluent “emissions and ambient air quality
monthly/quarterly. You shall cond Furan monitoring by third party NABL
Accredited agency once iln every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shalf provide facility for collection of environmental sampies and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf,

34. You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of poliution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof,

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website {www.mpcb.gov.in).

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

BhRaral Serums & vaccines Limite 0. ndus-Id. O5-2023
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016, Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

38. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016, Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule

6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-iV by 30th June of every year

This certificate is digitally & electronically signed. -

arat Serumis & Vaccines Limite o, - - ndus-id. -2023
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Pollution Index Score
TABLE F1: WATER POLLUTION SCORE

Activity / Types of Discharges Score

(o]0

Score

w11

Waste-water which is polluted and the pofiutants are -

(1 not easily biodegradable { very high strength waste waters having BOD > 5000 mgfl }; or
O toxic; or

0 both toxic and not easily biodegradable.

{Presence of criteria water pollutants having prescribed standard limits up-to 10 mgfl or having BOD
> 5000 mg/l). .

For details appendix 1 may be referred

Not
Applicable

W12

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/ and the pollutants are biodegradable.

{Presence of criteria water pollutants having prescribed standard lmits from 11 mgfl to 250 mg/ and
having BOD strength in the range of 1000-5000 mg) .

For details appendix 1 may be referred

Not
Applicable

W13

Non toxic- polluted waste-water having BOD below 1000 mgfl and the pollutants are easily
biodegradable.

(Presence of criteria water pollutants having prescribed standard limits from 11mg# to 250 mg/l and
having BOD strength below 1000 mg/f) .

For details appendix 1 may be referred

Not
Applicable

wid

Waste-water generated from the chemical processes and which is polluted due to presence of high
TDS ( total dissolved solids) of inorganic nature.

Presence of criteria water pollutants having prescribed standard fmits more than 250 mg/l.

Fgg detail dix 1 ma_g_t;_e r_eferred :

15

W15

Waste-water generated fnom the phys:cal unlt operattons { processes and which is polluted due to
presence of TDS (iotal dissolved solids) of inorganic nature and of natural origin like fresh-water RO
rejects, boiler blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits more than 250 mg/l.)

For details appendix 1 may be referred : SAME AS MENTIONE

12

w16

Non-toxic poliuted waste-water from those units which are:

[ Having the overall waste-water generation less than 10 KL.D and

0 The pollutants are easily bio-degradable having BOD below 200 mg/l which can be easily treated
in a single stage ASP (activated sludge procass) based Effluent Treatment Plant.

Note : This is a special category and is appficable to only those units having over-all liquid waste
generation less than 10 KLD with low strength organic ioad.

Not
Applicable

w17

Waste-water from cooling towers and coohng—re-circulatlon pmcesses

ore based on huge dise

lndustry havmg overall liquid waste genera’aon of 100 KLD or more mcludlng !ndustnal & domestic
waste-water.

¢
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N | Pollution Index Score

Appendix 1
Water Pollutants covered under Group W11:

* Free available Chlerine , Total residual chlorine, Fiuoride (as F), Sulphide (as S), Free Ammonical Nitrogen,
Dissolved phosphates (as P}, Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg), Selenium (as
Se), Hexa-valent chromium {as Cr + 6), Lead (as Pb), Tin, Vanadium (as V), Cadmium (as Cd), Manganese
(as Mn), Total chromium {as Cr), Copper {as Cu), Iron {as Fe), Nickel {as Ni), Zinc (as Zn), Benzene,
Arsenic (as As), Benzo-a-pyrene, Cyanide {as CN}, Phenolic compounds {as C6H50H) , Adsorbable
Organic Halogens (AOX), Boron and /for

« BOD strength of waste water > 5000 mg/l
Water Pollutants covered under Group W12:

+ Sodium Absorption Ratic (SAR) , Biochemical oxygen demand (3 days at 270C), Total Kjeldahl nitrogen
{TKN), Ammonical nitrogen (as N}, Suspended solids, Total nitrogen (as N), Chemical oxygen demand,

Oils & grease and
= BOD strength of waste water is in the range of 1000-5000 mg/l

Water Pollutants covered under Group W13:

« Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at 270C), Total Kjeldahl nitrogen
{TKN), Ammonical nitrogen (as N), Suspended solids, Total nitrogen (as N), Chemical oxygen demand
and

+ BOD strength of waste water is below 1000 mg/|

Water Pollutants covered under Group W14 and W15:
+ Chlorides as Cl, Colour , Total dissolved sclids (TDS - Inorganic)
Water Poliutants covered under Group W16:

e BOD strength of waste water is below 200 mg/l and overall discharge is fess than 10 KLD.



Pollutions Index Score
TABLE F2: AIR POLLUTION SCORE

lol2

Alr
Pollutants ‘Ranga of Prescribed Standard ° of critaria pollutants Score
Group_
Group AlA | Presence of criteria air pollutants having prescribed standard limits up - to 2 mg/Nm3 Ap prﬁg;ble
Group A1B | Presence of criteria air pollutants having prescribed standard from 3 to10 mg/Nm3 App'figtabi o
Group A1C | Presence of criteria air pollutants having prescribed standard from 11 to 50 mg/Nm3 App':g;ble
Group A1D | presence of criteria air pollutants having prescribed standard from 51 to 250 mg/Nm3 Applrig;ble
Group ALE | pragence of criteria air pollutants having prescribed standard from 251mg/Nm3 & above Apphllig;ble
Group ALF | Generation of fugitive emissions of Particulate Matters which are: Not
e Not generated as a result of combustion of any kind of fossil-fuel. Applicable
«  Gonerated due to handling / processing of materials without involving the use of any
kind of chemicals.
* Which can bs sasily contained /controlied with simpie conventional methods .
Group Al1G Generation of Odours which are : Not
« Generated due to application of binding gums 7 cements fadhesives /enamels Applicable
» __Which can be easily contained /controlled with simple convantional methods
tiori-of fuels.and techinologids
All such industries in which the daily consumption of coal/fuel is more than 24 MT/day and the | Not
GroupAZE1 particular (Particulata/gaseous/process) emissions from which can be controlled only with high | Applicable
P level equipments / technology like ESPs, Bag House Fllters, High Efficiency chemical wet
scrubbers elc,
All such industries in which the daily consumption of coalfuel is from 12 MT/day to 24 MTiday | Not
GroupA2F2 | and the particular (Particulate/gaseous/process) smisslons from which can be controlled with Applicable
suitable proven technolo

Appendix 2

Air pollutants covered under Group A1A:

s Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

s HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

« Chlorine, Pesticide compounds, CH3C), TOC, Total Fluoride, Hydrocarbons, NH3, HCL vapour & Mist,
H2S504 Mist, SO2 '

Air Pollutants covered under Group A1D:

s €O, PM, CO, NOx
Air Pollutants covered under Group A1E:

+  NOx with liquid-fuel, SO2 with liquid-fuel

'T\GE
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Pollution Index Score , o, 3

TABLE F3: HAZARDOUS WASTE GENERATION SCORE

SI. No. Types of Hazardous Waste Generated as per Schedule 1/ Schedule 2 of Hazardous Waste (
Management, Handling & Trans-boundary Movement) Rules , 2008 . Maximum of the following four Score
categories is to be taken

HwW1 Land disposable HW which require special care & treatment for stabilization before disposal. Appr;:g;bi o
HW2 | Incinerable HW %5

Land disposable HW which doesn't require treatment & stabilization before disposal. Not
HW3 + High volume low effect wastes such as fly-ash, phsphogypsum, red-mud, slags from pyro- Applicable

metallurgical operations, mine tailings and ore beneficiafion rejects PP

Hw4 Recyclable HW, which are easily recyclable with proven technologies. Not




Pollution Index Score
Table F4: FINAL CALCULATION SHEET

Industrial Sector: Pharmaceutical Formulations

Scores Waste Water Category Value
Score on W1 W14, W15, W17 37
Score on W2 W2 10

Water Pollution Score = W1+W2 = 47

Scores Air Pollutant Category Value
Score on A1 NA 0
Score on A2 NA 0

Air Pollution Score = A1+A2 = 0

e — o

Scores Hazardous Waste Category Value
HW HW2 15

But as per Section D. (Resolutions made during Nation Safety Conference) of Classification of
Industrial Sectors under Red, Orange, Green & White Categories dtd. 29/02/2016.

Sub-section 3 of D - The categorization will be done on the basis of composite score (0-100 marks) of
Poliution Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, 50x, HMs, 40 Marks
Benzene, Ammonia and other toxic parameters relevant to the industry.
Water Pollution Score based on parameters namely pH, TSS, NH3-N, BOD, Phenol | 40 Marks
and other toxic polfutants relevant to the industry.
Hazardous wastes ( land fillable, incinerable, recyclable} as generated by the 20 Marks
industry.
Note :

» Parameters to be decided on the basis of the nature of the wastes generating from the industrial sector.
e Industries having only either water pollution or air pollution, the score will be normalized wrt 160.

Hence, in above calculation if Water pollution Score is 47 marks; as per sub section 3 of D table
mentioned the maximum marks considered should be only 40.

Therefore, Final Pollution Index Score becomes W + HW = 40 + 15 = 55 marks.

15
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Pollution Index Score _ .

But as per the note given in the table “ Industries having either water Poliution or air pollution, the score
will be normalized w.r.t 100

Hence, As per Section F ( Scoring Methodology) Note 4 as given after Table F-4 (Calculation Sheet):

e Any of the industrial sector having water pollution (W} and hazardous waste generation (H) but
no air pollution (A), the joint score of water pollution & hazardous waste generation will be
normalized to 100 as per the following formula:

Normalized Score: {100 x (W+H)} / 60

{100 x (40+15) } / 60

. ={100x(55)}/ 60
Normalized Score =5500/60

= 91.66

¢ Therefore, Normalized Score is 91.66

Thus, as per sub-section 4 of D (Resolutions made during Nation Safety Conference) of Classification
of Industrial Sectors under Red, Orange, Green & White Categories dtd. 29/02/2016.

Based on the score of the Pollution Index, following categorization be made :

Type of industries, if scores 60 and above be categorized as Red;

Type of industries, if scores from 30 to 59 be categorized as Orange;

Type of industries, if scores from 15 to 29 be categorized as Green;

Type of industries, if less than 15 be categorized as White or non-polluting industry

Conclusion: Hence, considering normalized score i.e. 91.66 the industry falis under “Red Category”
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